
C NTRAL DMINISTRA1IVE TRI JIJNALJ 
CLTTJK 3ECH;CUTTZCK. 

O.A. No. 282 OF 1991 

Cuttack this the 	61 day of 

GIJRUDUTTA SAMAIJ 	 ... 	... 	AppliCant 

-Ve r sus- 

UNi31 OF INDIA AND OTHERS •.. 	... 	RE spddents 

(FOR INSTRUCTI ONS) 

Whether it be referred to the repOrterS or nt 

Whether it be circulated to all the 3enches of the 
Central x1ministrative Triounals or not? 

(*.StURYA PRIV~AISIIIA,,vd) 	 (• 
M3ER(JUDIOIAL) 	 i4EM3ER( H IsTRrIvE) 
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IN THE CENTRAL Ai)MINISTRATIVE TRI3IJNAL 
CUTTACK 3ENCH :CUT L'K. 

Original Applicaticn No.282 	of 1991 

Cut ac k th is the 6 	d a y of / 
ORAM: 

THE HONJA.3JE 	H. RAJENDRA PRASPD, 1A3ER(ADMN,) 

& 
THE HONOURAJLE R. P. SURYA PRAi<ASIIAM, ME3ER(JUDL.) 

Gurudutta Samal, 30 years, 
S/o. AleJch C.h. Sanal, 
Resident of Ranihat Gopalsahi, 
ps. Mangalab.g, trn/iist. Cutt.ck, 
at present w ockinc; as postal Assistant, 
GPO, Cuttickl. 	 ... 	Applicant 

By the Applicant 	... Mr. pradjota Mohaflty, 7 vcdte, 

Vrs. 

UnIon of India represented by 
the Director General ( posts), 
Dak 3h:an, Ashok a Roa(j., 
New Delhi-I 1000.1. 

Chief postmaster Leneral, 
Orissa Circle, Bhuhaneswar, 
Distrlct-Khurda. 

Super Intendent of post offIces, 
Cuttack North DiVjsion,CUttack, 
Dist-Cut.tdc k 1. 

Snir Superjitendent of Post .Dffices, 
Cuttock City DIvisi,Atantonn -it Road, 
Cuttack, Dist. Cuttack. 	 ... 	Respondents 

By the Respondents 	... Mr. Ashok Mishra, Senior Standing 
Counsel (Central 

- . -. -. -. __. _ . -. _ - _ . _. _. _. _. _. _ . - . -. -. _ . -. _. -. _. -. - . -. _. _. _ . -. - 
ORDER 

H. 	!JEDRA FRASAD, .' 13ER(A)iN,) : The applicant, Shri Gurudutta Samal, 

was recruited on 6th Nemjer, 1982, as a short-Duty Postal 

Assistant in Cuttack North postal Division undere scheme 

of constituting a standing pool of trained reseLve candidates 



fo: 	st- incI £\b -_f 	CO5 111 L 	:cec LD 	thE- 	 i. p 

of posts in Octo)er, 1980. He was irTarted traininc 

before being attached to Eendrapara Head Post Offic 

In Septewbr, 1986 , he was reallotted to 3hubaneswar 

postal Divisi 	in the san-e capacity and was abs orbed 

regularly in the cadre 	of postal Assistant in Decerfl.Der, 

1986, 	in the said Division. The applicant is n 	working 

in Cuttack GPO. 

In this apulication, he claims the 

of pay and a1laances, service seniority and other 

benefits avilab1e to reguLr postal AssistOnts 	for 

the pr i'd he worked as :eserved rrrajned p:.o1 short-duty 

postal A''seant from 1982 till his regular absorptix 

as postal Assistant in Jecemoer, 1986. 

The rej.iefs claimed by him are oased on the 

ground thac he as performing duties vihich .:1: en cca1 
anel ssrned 

co those perforrred oy regular PQstal Assis. 

ne degree of resp•.risihilit icc. 

The applic•nt has relied up .n the jgrnt 

JahalpUr 3ench of this Triounal on 16th Decemner, 1936 

:nta Manty argd 

h.ve Deen the victims 

gross e'<p1oltati 	anddiscrthtiOfl in the matter of their 

' waçes. He asserted that the issue has already 

ny the Jabalpuc 3ench of the Tribunal and the 

smp i 	p:1icad1. to th 	resent case as Well, 



2o 

The resp -idents in their Counte r-affidavjt 

submit that the scheme of bringing 'int.o existence a 

reserve pool of trained candidates was intrcuced as a 

p i rt of their on g oin g e f fort t o red uce 	the gap oetveen 

the ccurnce of vacancies in post-end Riv ffjces and 

the placement oi approved, trainee candidates in position 

against those vacancies. This was de against the fact 

that the smooth fli of work had been considerably 

hampered by staff-shortages due to 	aor3enteejsm and 

some other causes, and since overtit arrangements had 

been found inadeauate to cope with the problem. For this 

purpose, the usual educatiu-ial starxiais ( in terms of 

marks 	secured by a candidate at 1S exarninaticn as te 

basis of merit) were lu'ered in respect of TP candidates. 

This wa in the sense that the RTP candidates were drawn 

from 	segment of 50/3 of reserve list cancidates prepared 

over and above the actual recuireirenits. Thus a candjdt 

r&T cruited under the TTP scheme had conside rably lers 

rnrit than those recruited as a reoular Pustal/ortjnq 

AsSLstant under the nOrmal recruitrient prcesses. 

Shri Ashok 1ishra, the lemed senior Stancjnc 

Counsel fo the resondents, rentionad during the hea rino 

that the candidates recruited under the RTP Scheme were 

iven a shorter nc1 aborevjated training prior to their 

6E2lovment when compared to recuir PA5 recruited by nxma1 



ri 

i:ccLJ-cr 	. ccedos• 	a RTp candidate hd normal y 

no frequsn or periciic transfcr liaoilitj after his 

initiat aLt3chrrrnt ta a post or Nail ffjces unlike As/ 

:As who warp lia5l to such transfers. IrnkorLantl7, the 

cCndjdates recruited f: Lhe Ic so vcd Trained pool were 

exempted from aerF:.:minq IIO1TIES which carried monetary 

	

reSpcnsibil1ty/1ja0j11t 	Thus, ths Yaa flavor 	1ok'd to 

work in any post Office count 	jnvoIvtn cash traflcs 

	

11, for cxale, 'lanay 	r rl  a'gs 13 	d 

the 000king of insured artc'cs, 	S 	Accaunt or SCVCIS 

rtifica:)rk Similar1, h: 

:rfarrn dot -  in tha c 15 	tj( 	ec' 	:n 

ffice Since that rnicht ned1ess1y involve the RTps in 

roj-  T TJ. ifl 7  Oi\ 7 rTflL. ar ae 	ajhjil 	in case :f 

were n ot. calld up n to pe iform cash d iehursenent 

- ny ocLe 

 

involvirQ, cash transactjns bath witht h 

blic or .jthjn the affie. Tha ac also 

of ny part office in c -' 

rtrnto1 Sub 

The learned tarw.- 

tnt had 	ini. 	a c1ea -  9istjnctiri 

r'.: C -16 J td

j. 
?P Candjdat e cl a 	1. 	:1 

the 
plornt, 	I . 	and r asure of 	 fl reSponsjhjti 

Lrustedh,rh dryant hs discharged all 

a----• 	- 	1- 	- 

r /\  
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cadre 	:icc cidine t. 	a  well thought-out rcue which 

protected the it cvntua1 interests. 	Shrishok r'1ishra 

2 3nerc9ed ri 	the nasjs 	of thesc 	orounds tht the 

ajJicati n d ces n t deserve c onsilerati n. 

3. The 	.9rcurn.nts advanced on behai.f the 

arties have 	bee.n carefully n:ted and the 	record prcdcced 

cr.tinried closcl 	The jgrnnt of Jaocitpui-  Bench has 

also bEEn strdjrrl. i is sn tht the aj:pli n:s ;- 

under the provisic- 	f a speci-1 5ChrLL 

dCVISEd tO ifl( t CeaIn specif.td O3 rti orial ooatirc•ncj 

To that extcnt the recruitment of iTP COndidatbs is 

seen to have been quite clearly different from the regular 

recruItment of Postal Assistants. Right from the in-cepticn  

of the scheme, the Department maintained a d±sti.ict1on 

between the two. It is stated that in the very manner of 

their recruitment, the candidates who are taken into the 

deuartnent under RTP Scheme were the ones who scored 

less marks at the 14atriculatin examination cortared to 

those who were recruited directly as regular postal 

Assistants under an old, estaolished and time-tested predurc 

in othe r words the RTP recruits would not, in the n orrnal 

course, have oeen selected as regular PAS on account of 

the i r 1 ae r me nt • They we re, h c Va r, rec ru it ed und e r 
5ckeme 

the RTP even though they had less merit at the point of 

entry, under the special 	 of the scheme intruced 

as a ctigency measure to ova rcome a particular operational 

problem. / 



1.1 

It is nentied by the Senior Standing Counsel 

that whereas the caridates recruited as regular PAs were 

imparted an elaoorate training, the iPT candidates were 

given an ao)reviated training to enanle them 1irely to 

perform some oasic and relatively-uncomplex tasks in the 

post Of IRMS DfFlces Most importantly, it is revealed 

that RTp Candidates were deployed 	Ly on Certain r.utine 

items of post/mail office work and were not utilised 

for more re5sihle positions since this would needlessly 

involve them in heavy monetary respisioility, 

10. 	In our view it is important 'to take n)tice of 

these differences. It is clear, in retrospect, that the 

aim and scope of the RTP scheme differed from the regular 

rec ru itme n t p r oc ed u re s of the de pa rtr[e n t. The rna rr r of 

their recruitirent, the odris on which they were recruited, 

the training they were imparted, and the rnnner and extent 

of their deplovn'nt, all of these point to a clear 

differentiation which had oeen maintained right from the 

oe g  inning. 

21. 	In the case oefore the Jabalper Bench, the 

follaiing points were raised ; 

to more work is extracted from a RTP employee 
under threat and pressure, which in nature 
is almost like 1 3egarl prohioited under 
article 23 of the Caistitution. On the oasis 
of the c ounte r from the re sp ndent s in the 
aoove case, it was he ld that the RTP s and 
the regular Postal Asbistarits performed the 
same work. 

The 3ench ooserved that $ it is an admitted 
fact that RTP personrl and regular Postal 
Assistants/are doing one and the Larne job'. 
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As against the aoove position, the respondents 

in the present case have maintained and shcwn that the 

work performed by these tw  o  gr.ips was not 	or to 

the saute extent, of responsibility. The directions 

issued oy the Jabalpur Jench were oased on the averments, 

responses in the case aefore them. The orders passed in 

that case were unexce PtiOna ole,, given the oasis at facts 

argued aef ore the Jench. H.iever, in the present case, 

certain ad'iitional distinctions and facts have oeen 

urged by the respondents which were not pleaded oef ore 

we the Jaoalur 3end-i Or coirrented upon in the judgaent. have, 

theref re, taken note of the additina1 factors. 

Under the circumstances, it has to be held that 

the respondents have aeen auite fair to the applicants 

by aoSoroing them in the regular cadre of PAS in their 

turn, without insisting Oui merit at the entry point. The 

RTP so ausoroed have taken their legitimate and due 

place among the regular staff of the depertrrt-nt and are 

the beneficiaries of all the usual entitlements arid 

Concessions. It would oe incorrect to argue that their 

pay should be equated with those of regular PAS retrospectively 

prior to their aosorption in the regular LAS cad re. Such 

claim is inadmissible firstly aecauge  a)  they were clearly 

re c ru ited on ye ry spec if Ic te runs, (a) they were re c ru it ed 

to tackê certain specified situations, (c) they were taken 

as RTps on the oasis of lTer nerit, (i) they were imparted 
Crfan +a,ks o. rou4,n. 

an aooreviated training and (e) they performed nature and 



were not asked to handle certain Specific task carrying 

monetary liaoi1ities 

14. 	In the light of the aoove disdussj 5, We are 

una1e to grant any reliefs claimed oy the applicant. The 

application is disal1oed as lacking in ririts No co'ts 

yS 	 LL 
MEM3ER(JUjIOI) IL)L 	 1"IEN3ER AOM NTRTIVE) 

3ISahoo, 
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